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PAPERS LAID ON THE TABLE 

NOTIFICATION  OF  MINISTRY  OF EXTERNAL 
AFFAIRS 

THE DEPUTY MINISTER IN 1HE 
MINISTRY OF EXTERNAL AFFAIRS] 

(SHRI SURENDRA PAL SINGH): Sir, I beg 
to lay on the Table, under section 35 of the 
Extradition Act, 1962, a copy of the Ministry 
of External Affairs Notification G. S. R. No. 
1381, dated the 30th August 1971 (in English 
and Hindi). [Placed in Library.    See No. LT-
1248|71.] 
THE CENTRAL APPRENTICESHIP COUNCIL 

AMENDMENT RULE, 1971 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA-
BILITATION! 

(SHRI BALGOVIND VERMA): Sir, I beg to 
lay on the Table, under subsection (3) of 
section 37 of the Apprentices Act, 1961, a 
copy of the Ministry of Labour, Employment 
and Rehabilitation Department of Labour and 
Employment (D.G.E. & T) Notification G. S. 
R. No. 1062, dated the 19th June. 1971 (in 
English, and Hindi), publishing the Central 
Apprenticeship Council (Amendment) Rules, 
1971. 

[Placed in Library. See No. LT-1299J71] 

TWENTIETH    REPORT    OF    THE 
UBLIC  ACCOUNTS   

COMMITTEE(1971-73) 

SHRI SHEEL BHADRA YAJEE: Sir, I beg 
to lay on the Table a copy of the Twentieth 
Report of the Public Accounts Committee 
(1971-72) on action taken by Government on 
the recommendations of the public Accounts 
Committee contained in their 113th Report 
(1969-70) on Audit Report (Civil) 1969 
relating to the Ministry of Shipping and 
Transport and Audit Reports on the Account- 
of Calcutta, Bombay and Cochin Port Trusts. 

MINUTES   OF  THE   SITTINGS   
OFTHE   RAILWAY   

CONVENTIONCOMMITTEE,   1971 
SHRI CHAKRAPANI SHUKLA: Sir, I beg 

to lay on the Table a copy of the Minutes of 
each of the following sittings of the Railway 
Convention Committee, 1971: — 

(i) First sitting held on the 6th 
September,   1971. 

(ii) Second sitting held on the 21st 
September,  1971. 

(iii)   Third   sitting  held  on     the 20th 
October,  1971. 

(iv) Fourth sitting held on the 30th 
November, 1971. 

REPORT  OF  THE  JOINT  COMMIT-
TEE OF THE HOUSES ON OFFICES OF 

PROFIT 

SHRI    SANDA    NARAYANAPPA: Sir, 
I beg to lay on the Table a copy of the First 
Report of the Joint Committee of the Houses  
on     Office-, of Profit (Fifth Lok Sabha). 

ANNOUNCEMENT RE GOVERN-
MENT BUSINESS 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS| &f£v spnT fsTsfrr T1 -i5Tr jf^ 
(SHRI OM MEHTA): Sir, I rise to announce 
that Government Business in the House during 
the week commencing from Monday, the 13th 
December,   1971,   will  consist   of— 

(1) Consideration and passing of the 
Jayanti Shipping Company (Acquisition of 
Shares) Bill, 1971. as parsed by Lok Sabha. 

(2) Consideration and return of the 
Appropriation (Railways) No. 3 Bill, 1971, 
as passed by Lok Sabha Sabha. 

(3) Consideration and passing of the 
following Bills, as passed by Lok Sabha. 



(a) The Manipur (Hill Areas) District  
Councils  Bill,   1971. 

(b) The Asian Refractories Limited 
(Acquisition of undertaking) Bill, 1971. 

(4) Discussion on the Statutory 
Resolution seeking dis-approval of 
the Coking Coal Mines (Emergency 
Provisions) Ordinance, 1971 and con 
sideration and passing of the Cok 
ing Coal Mines (Emergency Provi 
sions) Bill, 1971, as passed by Lok 
Sabha. 

(5) Consideration and return of 
the following Bill as passed by 
Lok Sabha: 

(a) The Appropriation (No. 4) Bill, 
1971. 

Cb) The Punjab Appropriation (No. 2) 
Bill, 1971. 

(6) Consideration and passing of 
the North Eastern Areas (Reorga 
nisation) Bill, 1971, as passed by 
Lok Sabha. 

(7) Discussion on the Resolution 
regarding Interim Report of the 
Railway Convention Commitee. 

(8) Discussion on the Statutory 
Resolution seeking disapproval of the Delh; 
Road Transport Laws (Amendment) 
Ordinance, 1971 and consideration and 
passing of the Delhi Road Transport' Laws 
(Amendment) Bill, 1971, as passed by Lok 
Sabha. 

(9) Discussion on the Statutory 
Resolution seeking disapproval of the 
Industries (Development and Regulation) 
Amendment Ordinance, 1971 and 
consideration and passing of the Industries 
(Development and Regulation) Amendment 
Bill, 1971, as passed by Lok Sabha. 

(10) Consideration and passing 
of the following Bills, as passed 
by Lok Sabha: 

(a) The Personal Injuries 
(Compensation Insurance Amend-
ment Bill, 1971. 

(b) The personal Injuries 
(Emergency Provisions) Amend-
ment Bill,  1971. 

(c) The  Essential   Commodities 
(Amendment)  Bill, 1971. 

SHRI BHUPESH GUPTA (West 
Bengal): Sir. my submission is this. 
I think Mr. Om Mehta will remember, 
in the beginning of the Session, he 
gave an assurance that he would try 
to introduce a Constitution (Amend 
ment) Bill abolishing the privileges 
and special rights of the ICS officers. 
That Bill came up in the other House 
on a motion introduced by Shri 
Madhu Limaye. The Government 
voted for it, but it could not be pas 
sed because there was not the two- 
thirds majority. Then I was given tc 
understand that this Bill would be 
introduced immediately after the Bill 
on the abolition of privy purse was 
passed. Now that the Bill on privy 
purse has been passed, I do not 1.!">ink 
why article 314 should remain in the 
! Constitution to give certain rights 
I and privileges to the ICS officers. 
That Bill should be brought in now. 
Secondly_____  

MR. CHAIRMAN: No, no. I am not 
allowing everything. I am allowing only 
those things which relate to thi3 business. 

SHRI BHUPESH GUPTA: Ye", now I 
think the Calling Attention could be taken 
up, of course with your permission. .. 

MR. CHAIRMAN: About that, mention 
should be made in my Chamber. 

SHRI BHUPESH GUPTA: Then he 
agreed that the motion on Punjab Police 
atrocities would be taken up. Last time it 
could not be taken up. I do not see why 
we should not have a sort duration 
discussion for one hour or if you like for 
two hours on this. 

MR. CHAIRMAN: The Government 
has heard him. 
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MR. CHAIRMAN:   Thin will not he 
recorded now. 

(Shri Rajnarain continued to speak) 

SHRI OM MEHTA: We protest against 
this. 

(Shri  Rajnarain  continued  to speak) 

MR.  CHAIRMAN:   Mr.  Goray. 

SHRI N. G. GORAY (Maharashtra): I 
wanted to point out that last week we were 
promised that a discussion on the rising prices 
will be taken up in the House sometime 
convenient to the Government. May I remind 
that before the House adjourns we will have 
to find out some time for this discussion 
which  is very important? 

SHRI OM MEHTA: Mr. Goray has raised 
the point about rise in prices. A Private 
Members' Resolution has been admitted and it 
is the first Resolution in the Order Paper 
which says steps to be taken to check the rise 
in the prices of essential commodities. That 
has been admitted and it will be discussed 
next Friday. 
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SHRI CHITTA BASU (West Bengal) : I 
have a submission to make. So far as price rise 
is concerned, I think you will remember that 
there was a call attention motion in this House 
and it was Mr. Goray who suggested that 
instead of taking it up in the form of a call 
attention motion there should be a discussion 
in the House and it was also agreed by you 
that there should be a discussion on price rise. 
Now Mr. Om Mehta says that there has been a 
Resolution which has got the first place and it 
can be discussed next Friday but, Sir, the 
purpose would not be served if there is no 
motion either from this side or from that side. 
A discussion of ftus particular matter on the 
basis of a Resolution of a private Member is 
not going to satisfy us. Therefore some time 
must be found to take up the question of price 
rise on a different motion. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): On that Resolution we can discuss 
all aspects. 

MR. CHAIRMAN: Dr. Sarojini Mahishi. 

 

 

MR. CHAIRMAN: Dr. Sarojini Mahishi. 

STATEMENT BY      MINISTER      
RE.CRASH OF AN INDIAN    

AIRLINESAVRO AIRCRAFT NEAR   
CUMHAMON  9TH DECEMBER,  1971 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION | 

[DR. (SHRIMATI) SAROJINI MAHISHI]: 
Sir, I regret to inform the House that Indian 
Airlines Avro aircraft VT-DXG- while on a 
scheduled flight from Trivandrum to Madurai 
yesterday crashed near village Cum-bam 
which is situated on the road from Kottayam to 
Periyakulam in Uttamapalaiyam Taluka about 
90 kilometres from Madurai at approximately 
1230 hours. This point is roughly 20 miles off 
the approved track. The aircraft had taken off 
from Trivandrum at 1154 hours with 27 
passengers and a crew of four. A list of the 
passengers and crew is laid on the Table of the 
House. There are eleven survivors who are 
receiving medical treatment at Madurai. 

The estimated tiroe of arrival at Madurai 
was 1226 hours. According to the weather 
forecast available to the pilot the sky in the 
area was generally overcast with scatter i light 
showers. Wind velocity was moderate and 
visibility good. 

Capt. K. L. Rddy, a pilot with 2£ years of 
command, experience, had his last contact with 
Madurai Control at 1218 hours when he reported 
that he J was descending from 11,000 feet, and 
gave his expected time of arrival at 


